975 Business of the
House

Parliamentary Affairs to inform the
members of the BAC that this has to
be takepn up and dispcsed of because
@« promise has been given thar it will
be taken up som. This wag never
mentioned by the M.aister in  the
meeting of the BAC.

Shri S, M. Banerjes: Now that the
hon. Prime Minister is also present
here, I want to sav that the hon. De-
puty Minister of Finance had stated
that the report of the Solicitor-Gene-
ral on Ruby and New Asiatic will be
laid on the Table of the House.

Mr. Deputy-Speaker; If the Minister
has given any such assarance, he may
point it out. Why should be presume
that the Minister has given ap assur-
ance. He can please write to the

Speaker about it,

Shri S, M. Banerjee: Is it the pusi-
tion that it will never be laid on the
‘Table of the House because it relates
to Birlas?

Shri Warior: Can we now get an
asgurance from the Minister of Parlia-
mentary Affairs about the Constitu-
tion (Seventeenth) Amendment Bill?

Shri Jawaharlal Nehru,; It has been
introduced. Only the exact time when
it will come up for consideration has
10 be fixed.

Shrimati Renu Chakravartty: That
this matter was to be taken up first
in this session because of that promise
was never mentioned by the Minister
of Parliamentary Affairs in the meet-
ing of the BAC. It was somehow left
over, in spite of its impurtarce, with-
out being considered. I was not pre-
sent here on the last dav of the last
session and so I was not aware as to
what had exactly taken place here. If
in fact an assurance or promise was
given on the floor of the House, it
was the job of the Minister of Parlia-
mentary Affairs to inform the mem-
bers of the BAC that this has to be
taken up first and, therelore, .he num-
ber of hours to be allotted for this
haa to be decided. It was not such a
@ificuls shing for ug to have done. But
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the point wag that 1t was somehow
slipped out under the guise “well,
we could not come to a decision on
the number of hours to be allotted”.

Mr. Deputy-Speaker: It may be
raised in the next meeting of the BAC.

Shri Satya Narayan Sinha: It was
not slipped out. We discussed it opan-
ly, when all the members were pre-
sent. I do not understand why this
king of insinuations are being made.

Shrimati Renu Chakravarity: Sir, I
want to ask the Minister of Parlia-
mentary Affairs through you why it
wag not mentioned or brought to our
notice, that this has 1o come up first
before the House becuusa there was
an assurance?

Shri Satya Narayan Sinha: [ have
never made a pronuse that it will be
taken on the first day of the net ses-
sion. 1 only saig that it would be
taken up at least in thi; session. Who
told you that I will tauke it up even
before the discussion on the non-con-
fidence motion wiil be taken up?
After all it does not enjoy such a
high priority.

Shri Warlor: The nor-confidence
motion was not there when the pro-
mise wag made during the last session.

Mr. Deputy-Speaker: This matter
will be decided by the Business Ad-
visory Committee. Now we will take
up the next item.

13.24 hrs,

IRON ORE MINES LABOUR WEL-
FARE CESS (AMENDMENT) BILL—
Contd.

Mr Deputy-Speaker: The House
will now take up [furtier’ discussion
of the Iron Ore Mines Labour Wel-
fare Cess (Amendment) Bill, as pas-
sed by Rajya Sabha. Shrimati Renu
Chakravartty will continue her specch.

Shrj Harli Vishnm Kamath (Hosh-

angabad): How muca time is left for
this Bill? . ”
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Mr. Deputy-Speaker: 48 minutes.

Shrimati Remu Chakravartly (Bar-
rackpore): The excuse made by the
Orissa Government thai they already
have a law by which they undertake
labour welfare ms=asures in these
mines and, therefore, il is not neces-
sary for the Ceniral Government to
apply this law througaosui India at
the same time is, | Laini rather an
erroneous and dangercus argument.
Az 1 was trying o explain, ip the
areag of Orissa and aidjo:ning areas of
Bihar the labour condilions now pre-
vailing reminds us c¢f the middle ages.
If you go through thai area and study
the working conditions of labour
thera you will imagine that there is
no labour welfare fund of any kind.
The majority of the labour population
are Adivasis, of whem a large per-
centage are wcemen, Surprisingly
enough, bigger mononcly concerns
like Indian lron & Steel works of
Martin & Burn in their mines at Mano-
harpur and Chiria have a majority of
contract labour. Though the labour
wori throughout tne year and their
work is of a permancnt nature, most
of them are con‘vac* Inbour, Thev do
nct enjoy any of the facilities »f per-
manent labour. Theretore, even if
vou have a cess, I wonder whether
thev will be able to enjoy the benefits
which we are contemplating by this
labour welfa~e mesaure, because the
most naked exploitation iz taking
place in these areas.

13.25 hrs.
[Dr. Sarosmnr MarmusHr in the Chair]

For example, take the question of
housing in the manganese and iron
ore mines. I have s:en the huttings
of Sorajuddin & Company. Here we
talk of Serajuddin & Company as if
for the first time we now know of the
exploitative and malicious character
of this concern. Actually, in labour
welfare measures, the other big con-
cerns like Tatas » 4 T dian Iron and
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Steel Co. stand on the same footing
as Serajuddin & Lumpany. If you see
the huttings of the manganese ore or
iron ore workers, they are nothing
but a few pieces of wood with a roof
above made of twigs. They are the
most primitive form of houses, *hut-
tings” as they are called. There is
not one single concern over there
which provides decent houses for its
labour population.

Then, take the question of water.
The water supply position is terrible
and the less we talk about it the
better. I have myself lived in those
huttings when I had been there. It
i6 impossible to drink that water. In
the rainy season the water comes
down from the hills and its colour is
dirty red. Even to take bath in that
water is difficult, and yet that is the
water they are provided for drinking
and cooking. If you go to the Gua
mines, right on the top of the hills,
you will find small dirty tanks filled
with red coloured water, which is not
even filtered. This is the kind of
water is supplied by one of the highly
mechanised mines belonging to one of
the biggest monopoly capitalist con-
¢ “ns in our country. Our union has
tried to persuade them to provide
batter water supply many a time but
we have not been successful. I want
to know what the Government of
Orissa has done with its labour wel-
fare fund. Has it done anything
about it? No, nothing has been done.

Let us take the question of creches.
Under the law, creches have to be
provided for the labour population. I
have seen women with their little
babies, two or three months old, bond
to their back carrying heavy loads.
I have asked them: why do you not
leave vour babies in the ecreches?
They replied: you first go and see for
yourself their condition and then ask
this question. They are far away
from the site of the work. They are
gometimes at the foot of the hill or
at the top of the hill; they are in the
interior or miles away from where
they liwe. Though our uriion has agi-
tated against it, it has not been
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successful so far. Further, the condi-
tions in the creches are such that no
mother would like to leave her child
there and yet feel satisfied that the
child will be looked after well.

What is this type of lakour welfare?
I am told that even the labour laws
are not implemented. Or, take the
question of schools. One of the labour
welfare measures is the provision of
schools. But we have hardly any
school in those areas. There is hard-
ly and school in Gua, Chiria or
Manoharpur for the Adibasi children.
Yet, the Orissa Government takes the
stand that it has got its labour wel-
fare fund and, therefore, it is not
ne - cssary for us to apply this law.
Already, it has held up the applicabi-
lity of this lJaw by two years.

Or, again, take the gquestion of
hospitals. In Gua at least there is a
road, There is no road from Chiria
1o Manoharpur. So, people have to
walk 15 to 20 animals through animal-
infested jungles to get medical aid. I
have myself gone there through the
tub train carrying ore. The employers
were furious why the staff took me
there. Since my hon. friend, Shri
Jaipal Singh, had gone there earlier,
1 too wanted to go there to see the
condition of work of the workers. I
found there was np road from Mano-
harpur to Chiria, a distance of 15 to
20 miles of animal infested jungle.
The mines are up in the hills where
again there are only foot tracks. So,
it any accident takes place in that
area, the ambulance cannot go there;
some sort of make shift arrangement
has to be made to take stretchers to
bring the patients, whether dead or
alive, tp the nearest place where a
treatment of some kind is available,
S0, as regards housing or maternity
faci'itv. there are hardly any facilities.
Thea majority of workers are actually
women, vet no women doctors are
available.

1 have a fear that if this amend-
ment is made, namely, that this law
will apply to different States on diff-
erent dates as and when it is willed,
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what will happen is that many of the
State Governments will bring pres-
sure upon the Central Government
not to apply it to their respective
States and will try to postpone the
date as has been done in the case of
Orissa. I cannot wunderstand why
Orissa has done it because Orissa is
in absolute need of these welfare
measures. That is what I have seen
with my own eyes. I do not know
what will be the attitude of the Bihar
Government and whether it will be
made applicable there immediately.
In Bihar we have the biggest mines,
yet nothing has been done as far as
the welfare measures are concerned.
Therefore, although the amendment
saying that different dates may be
appointed for different Stat:s looks
innocent and although the hon Min-
ister may state that if we do nst have
this, in a situation when a State goes
to the court, we will not be ab'e to
apply it tp the other Sta’ s. my ‘ear
is just the other way round. There
will not be injunctions every dav. But
what will happen by amen~ing *t in
this manner wi'l be lervin~ cno-tain
pressures in the hands of tn S ates
to prevent the Central fGoverrment
from applying it to their Sta‘e if they
do not want it. Powerful interes s are
there behind it because. af:er =11, this
cess is going to be taken from the
employers and it will be born~ down
upon the consumer. So. I sav that this
is something that is dangerous and I
personally will oppose it. We shou'd
not allow that different dates shauld
be appointed for making it aoolicable
to different States. It should remain
as it is.

Shri Oza (Surendranagar): Mr.
Chairman, in the first place in order
to allay the apprehension of the pre-
vious hon. speaker, I think. the Gov-
ernment should come out with a pro-
mize that as soon as this Bi'l is en=ct-
ed and rsceives the assent of the
President, thev wi'l issue a notifica-
tion under s-ction 2 app'ving ‘he
provisions of the Act to al! the States
except the State of Orissa where the
matter is sub judice. T think, the
Governmeni owes ‘* ‘n th-ce unfcr-
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[Shri Oza]
tunate workers who are employed in
those mines because the implementa-
tion of this Act is delayed for the last
two years. If that commitment is
made on the floor of the House, 1
think, that zhould allay the apprehen-
sions of the previous speaker whose
apprehensions | appreciate very much.

As as been rightly pointed out by
ithe previous speaker, we know that
these workers work under wery hard
conditions. I am afrail, they are also
not organised as trade union workers
because they are in far-flung and
remote parts of the country where it
is not possible to organise them effec-
tively; nor are they properly looked
after by the Government also. So, it
is but apt that the various companies
who are concerned with the welfare
of these unfortunate workers should
come out immediately and prepare
schemes for the welfare of these
workers and implement them as soon
as this Bill becomes an Act.

1 also learn that a Wage Board has
been appointed to fix the wages of
these wokrers, their dearness allow-
anca. and other conditions of these
workers.

Shrimati Renu Chakravarity: Even
the minimum wages are not imple-
mented.

Shri Oza: I am sure, the terms of
reference also include some reference
about giving an interim relief by way
of increased wages to these workers,
1 request the hon. Minister to
expedite the work of this Wage Board
and to see that these workers get some
interim relief because, as I have been
saying, they are unorganised and can-
not look after their own interest, nor
can the trade union workers go io
their help. We have got wage boards
for so many sectors of our industry,
like, textiles, jute, tea etc. where the
labour is organised. But in this parti-
cular sector, I find the labour is abso-
lutely unorganised. Therefore it
becomes the high responsibility of
these wage boards to see that interim
relief is granted to the workers as soon
as possible. I also request the hon.
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Minister to see that the proceedings
of this Wage Board are accepted and
the workers get the benefit under that.

1 also feel that the Government find
out whether retrospective effect can
be given to this Act because if certain
mine-owners rush to the courts and
try to thwart the welfare activities
for these unfortunate workers, the best
remedy for the Government would be
to see that the Act is brought into
force from the date on which it was
intended, so that nobody will be able
ot reap the fruit of going to a court
of law and unnecessarily delay the
benefits which should accrue to the
workers.

With these words I welcome this
Bill. As I said in the beginning of
my speech, I request the hon. Minis-
ter to make a statement forthwith
that all the provisions of this Act will
be made applicable to all the States
except the State of Orissa in which
case the matter is sub judice,
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Mr. Chairmau: Shri S. M. Banerjee.
Not here.

Dr. Gaitonde (Goa, Daman and
Diu): Madam Chairman, I rise to wel-
come this Bill. I come from a place
where there are about 30,000 workers
in mines. The Minister in his state-
ment has said that this will avoid. ...

‘Shrimati Renu Chakravartty: You
‘will not be covered by it.

Dr. Gaitonde: Why not? Leaving
the State of Orissa and the Union
territory of Goa, the Act covers about
34,000 workers producing 74 million
tons of iron ere. I would like to give
some data to the Ministry which has
drafted this Bill, as regards the work-
ing population of Goa in the mines.
Normally it is about 30,000. Are you
going to close your eyes to the wel-
fare of these 30,000 workers? It is a
place where the workers have almost
np facilities. There is nothing called
welfare. Therefore, I would like to
=uggest that Goa be included in the
Bill. With the exception of Orissa,
which is sub judice, it should be made
applicable to all the places in India.
1 cannot understand why Goa has
been excluded. Even as far as the
export is concerned, the export from
Goa is to the extent of about 6 million
tons. While the workers are giving
that much export, I do no! see any
reason why they do not get the facili-
ties. The conditions there, although
not egual to what Shrimati Renu
Chakravartty has said, are very simi-
lar. Even medica]l assistance is mot
satisfactory.

I know that there will be some
difficulty as regards the cess in Goa
because the taxes in Goa on mines are
at various points. So far, there is no
income-tax. They have about nine
types of taxes. I will jurt mention the
tvpes so that the Ministry should
know the difficulties in levying this
cess. The points where the taxes
have bren applied in Goa so far are:
(i) in connection with the grant of
manifest; (ii) in connection with the
erant of mining licences; (iii) in con-
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nection with the grant of concession;
(iv) collecting of the economic fund;
(v) taxes due from a mining conces-
sion; (vi) taxes levied by the Customs
Department; (vii) taxes levied by
the Revenue Department; (viii) taxes
on parties levied by the officers at the
port and (ix) taxes levied by the
Forest Department. Here, you will
find there is no welfare tax. I think
this is one of the most important
things that the Government should do
that tog very quickly if they do not
want trouble. The trouble iz growing
there and it will increase if facilities
are not given to the workers. I,
therefore, suggest to the Government
that as quickly as possible Goa should
be included in this Bill and the vari-
ous points of application of taxes that
I have quoted should be simplified.
If they are not simplified, there will
be administrative comp'ications.
Hence, 1 recommend simplification of
all these taxes plus this cess,

With these words, I welcome the
Bill and I request the Government to
extend thie Bill to Goa also as quick-
ly as possible.

Dr. Ranen Sen (Calcutta East):
Madam, Chairman, the first thing
that I want tp state here is this that
in 1944 there was a Commiitee pre-
sided over by Mr. Rage, which is
called Rage Committee. That Rage
Committee gave a report about the
labour conditions obtaining in India
In that report the conditions of these
mining workers were very clearly
stated so as to expose the horrible
nature of conditions under which the
workers used to live in thase dzvs.
Three vears after the report was pub-
lished, India became indep-~ndent, that
is, in 1947. The Government nf Tndia
came out with this Act in 1961 That
means 14 years after the cnintre be-
came free th~ TLabnur Tena-tment
thought it fit to enact a Ri" tn ameli
orate the conditions of thees irn- n=a
mine workers. For 14 vears dacnite
the fact that there were rnomaerang
reports to the CGovernmeond ar 7o la,
to the Labour Dapsriva- ° 7 pt
Ministry did not miiva 4 -
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to ameliorate the conditions of the
wurkers. When it was passed in 1961,
iwo precious years were lost because
of the fact that certain High Court
was dealing with this matter and all
these things. I would say that this is
a height of scandal on the part of the
Labour Ministry showing its inefll-
ciency, ils worthlessness and its heart-
lessness. [t is proved by that. I
should be excused for wusing rude
words that I am using. 1 hope they
are not unparliamentary. Again, as
one of my friends has said, even then
there is no guarantee as to when the
Act will be put into effect. The Min-
ister here yesterday did not give any
guarantee to the effect that as soon
as this Bill is passed it will be opera-
tive. He has not given that promise
.and I want this promise here and now
from the Deputy Minister. That is a
very important thing. Otherwise, as
the amendment runs, nobody knows
when the Central Government would
be gracious enough to operate this Act
in different States. As stated by
Shrimati Renu Chakravartty, who
represents a very big trade Union of
that area, the law of jungle prevails
in the iron ore mining area. Mr. Soy
who comes from that area said that
law of jungle prevails there. Every-
body knows that. It is known to the
Government of India also. Some hon.
Members on the other side are saying
that the trade union movement should
come to the help of the workers. The
trade union movement is trying to
come to the help of the workers, but
at the same time, it should be remem-
bered that if the Government do not
come to the help of the workers, the
trade unionists are actually killed by
employers’ agents. There are in-
stances where the trade unionists have
been killed in those areas.

Therefore, it will be very fair if the
Deputy Minister gives us an assur-
ance here and now that this Bill, as
soon as it is passed will he pperative
throughout India and different dates
~=mninted for different
- . cre it any difficulty in

L& T, in that parti-

nand =mat 1

SRAVANA 26, 1885 (SAKA)

Labour Welfare 988
Cess (Amendment) Bill

cular State, the operation of this Act
may be postponed.

In regard to the cess, I fail to
realise one thing The estimated
revenue out of the cess for the year
1962-63 was Rs. 25 lakhs. But actual-
ly only Rs. 1 lakh was realised. I
fail to understand why the cess was
not realised. What was the difficuity
in realizing the cess? Supposing it
was blocked in one State, what was
the difficu'ty in operating it in the
other States? After all, the Orissa
High Court has no jurisdiction over
Madhya Pradesh or Bihar. This is
alsp another aspect of the matter
which has to be looked into.

If this is the way the Act is operat-
ed, then naturally there wili be no
relief to the workers. Ag the D._puty
Minister has stated already, the con-
ditions of hygiene and public health,
housing, education, water supply ote.
all require to be improved iremen-
dously in those areas. If Government
take it into their head to improve
the situation, then Government can do
it. We have seen during the lasi few
years that there has been some im-
provement at least in the colliery
arcas.

I am pointing out these things to
the Deputy Minister in order to im=-
press on him the necessity of imme-
diately making it operative and sze-
ing to it that there is no exemption
from the cess or no reduction in the
cess. As Shri H C. Soy has pointed
out, the Deputly Minister has already
said that the cess may be reduced
from 50 nP to 25nP. Why should that
be reduced? For all these years, they
have not paid anything. that is. the
owners have not paid anything. And
who are the owners? Thev are per-
sons belonging to big business. They
are very powerful interests. They are
not small owners. One could under-
stand if the owners were small. When
the owners are not small but are big,
why should there be any reduction in
the cess, particularly when the con-
ditions in these areas are appalling?
So, T would like to stress that there
should be no r:duction in the cess. ~



989 Iron Ore Mines

[Dr. Ranen Sen].

The cess should not be reduced from
50 nP to 25nP. There should not be
any appeasement of big capital on
this account.
.

In conclusion, I endorse the sugges-
tion made by my hon. friend Dr.
Gaitonde that Goa should not be ex-
empted from the purview of this Act,
because, as the Deputy Minister him-
self has said, about 25,000 workers are
there. Moreover, iron ore from Goa
is being exported to Japan, and if the
workers there are responsible for
earning of precious foreign exchange,
why should the Government of India
exempt from the purview of this Act
the Goa mine workers who are earn-
ing foreign exchange for our country?
Therefore, I endorse the suggestion
made by Dr Gaitonde that Goa should
also be brought within the purview
of this Bill.

With these words, I would urge the
Deputy Minister to take immediate
steps to see that this Act is brought
into force throughout India.
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Shri P. Venkaitasubbaiah (Adoni):
This Bill has been brought forward
because of some legal difficulties. It
has been stated in the statement of
objects and reasons that because the
Orissa Government had asked for ex-
emption from the purview of the Act,
it is necessary for Gowvernment to
bring forward this Bill. It is wvery
strange that though the Iron Ore
Mines Labour Welfare Cess Act has
been assented to by the President as
far back as 1961, it has taken nearly
more than two years for this Govern-
ment to think it fit to com= to the
House for this amendment. It looks
as though this Government waited so
that the Orissa Act should be declar-
ed inoperative by the High Court.
That does not speak well of the effi-
ciency of the Government in intro-
ducing such Bills.
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This is an Act which was .brought
forward to ameliorate the conditions
of work of thousands of workers in
the various iron ore mines in the coun-
try. When it is concerned with the
lives and living conditions of several
thousands of our people who are
working very hard to earn foreign
exchange for the country, it looks as
though the Government is not acting
with a svitse of wurgency in coming
forward with this sort of amendment.

I would aiso like to point out one
basic factor regarding this thing.
Whenever such legislation covering
the eitire country is brought forward
by Government, they should not give
any welght or consideration to the
different requests of different State
Governments, By this I do not mean
that the different State Governments
are not anxious to ameliorate the
conditions of work of the workers,
What I mean is that when such a
legislation which has got an
all-India purview was thought of, all
these considerations should have been
taken into account before the Act was
passed. After the Bill is passed and
Presidential assent is given to it, there
is no meaning in saying that it has
been held up because a particular
State Government has put in certain
objections because a similar Act is in
force in that State. What is the fate
of that Act? It has been declared
inoperative by the High Court. So
the Minister should take care that
before coming with such legislation
of all-India application, he should
invite the opinions of State Govern-
ments, consider them and then bring
forward a Bill here and when it is
passed it should be put into effect
immediately and expeditiously.

Secondly, I would like to point out
that there is a tendency in States
where they are not very much indus-
trialised not to look after the welfare
of the labourers in those States. I do
not mean that there is any mala fide
intention on their part. What I mean
is that the State machiney is not
geared up because they do not have
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that industrial bias. So the welfare
measures for labour in those Stales
have not come up to the level of
other States.

Shrimati Renu Chakravartty point-
ed out that many of these workers
are employed on a casual basis. So
it is a!l the more important that such
people should be looked after. I
would only reguest the hon. Deputy
Minister not to wait further. This
should be introduced uniformly in
every State without waiting for the
opinion, objection or representation
of any State. This concerns labour
as a whole, whether it is in Orissa,
Maharashtra or Andhra Pradesh. It
should be applied uniformly and ex-
peditiously and effectively.

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): Almost all Members
who spoke have dealt exhaustively
with the conditions in the iron ore
industry. I, having been a worker in
the mines, myself am acquainted with
the conditions of the workers. I most-
lv agree with the conditions narrated.
There has been some improvement
made in housing and other amenities
by some big companies, but it has not
been adequate. That ig why this
legislation has been found necessary
and it has been passed already.

Shrimati Renu Chakravartty:
Where is the housing?

Shri R. K. Malviya: There s on the
Gua side. I personally went there.
Not all are accommodated. A negli-
gible percentage is enjoying good
housing,

The difficulties which have been
expressed by my learned friends here
are there, Housing, of course, has
been stressed. Then it has been said
that water, medicine, and gther ame-
nities are adequate. The purpose of
this legislation is to provide all these
amenities. N

It has been stressed that delay has
been caused firstly in bringing legis-
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lation for the amelioration of the
conditions of the iron ore workers,
and secondly, after the passing of the
Act, in bringing forward this amend-
ing Bill. May I submit that though
the industry existed for a very long
period, but it got the spurt only after
our steel plants came inio existence,
or just about that time? The House
knows that the steel plants have come
only very recently, and the production
of iron ore has also increzsed after
the establishment of these steel fac-
tories.

Shrimati Renu Chakravartty: There
is a ot of export.

Shri R. K, Malviya: Export has
also not been very much in the past.

Shrimati Renu Chakravarity: Now.

Shri R. K. Malviya: Now it is so,
and I wish we have as much produc-
tion as possible and be able to do as
much as possible for the labour. i
has been very difficult in the past io
start a cess for the welfare of the
workers. Even at the present rate
the amount will not be very large, but
we are just starting the experiment
We did it in the coal mines. We
started with four annas. then it was
increased to six and eight annas, and
they are thinking of increasing it fur-
ther now. In the same way we may
have to increase the amount, but,
though we have secured powers to
levy cess upto 50 nP even at the
initial stage, we have thought it pro-
per tu start with 25 nP and increase
it as and when necessary.

Dr. Ranen Sem: Why? Are the
mineowners poor? They cannot pay
eight annas per ton?

Shri R, K, Malviya: It is not thc
mineowners who are going to pay. It
is the purchaser who will pay, that
is the difficulty. What effect it will
have on our exports, how it will
affect other conditions we do not
know. Therefore, we are starting
with 25 nP, and if the conditions are
found suitable, we may increase it to
50 nP any day.
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[Shri R. K. Malviya].

I has been said that there has been
delay in bringing forward this Bill
after the passing of the Act. I would
explain the circumstances. I submit
there has not been any delay. The
original Act was passed in December,
1361 and we were anxious to bring
it into operation soon, and with that
end in view on 21st February, 1962
a notification of draft rules under
the Act wns published for opinion.
The rules were to come into operation
not long after, on 24th March, 1962,
meaning that we were ready with
our machinery and with all the para-
phernalia to implement the Act on
that date, hardly two months after
the Act was passed. As there was a
Welfare Act operating in Orissa we
started correspondence with the Gov-
ernment of the State. As the House
knows, labour is a concurrent subject,
and we have to respect the feelings
of the States. From January 8, 1962,
immediately after the Act was passed,
we started correspondence, and this
continued till 14th of September,
1962. We then sought the advice of
the Law Ministry and then the Cabi-
net sanction. It therefore took some
time. This Bifl was introduced in
the Rajya Sabha on 5th March, 1963.
It was passed by the Rajya Sabha on
22nd April, 1963 and now we are
coming in this House, three or four
days after the opening of the session.
My submission, therefore, is that
there has not been any delay in
bringing forward this Bill before the
House.

Some other points have also been
made. But it is a simple Bill and it
only seeks the permission of the
House to allow us to apply it to all
the States except Orissa, where there
has been some difficulty. ] may assure
the House that there is no objection
from any other State, and as soon as
this Bill is passed, it will come into
operation in all the other States. With
regard to Orissa also, as soon as we
know the judgment of the Supreme
Court, we will take action in terms of
the judgment,
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Then there is the question of Goa.
1 may submit that there is no trouble,
but the conditions in Goa are quite
different from those in other areas.
Not that geological or some other
conditions are different, but economic
difficulties arising out of recent mer-
ger are there. The mines have been
operating under a different system.
Mines have mostly been working
under the contractors. We have been
in touch with the Goa administration,
and as soon as the Goa administration
agrees, this Act will also apply to
Goa. 1 think then what has been
asked for by Dr. Gaitonde and other
colleagues will be fulfilled.

Shrimati Renu Chakravartty: What
iz the rea)l difficulty? We have also
got contractors who are mining in the
big mines. Is it only the question of
exchange or is it anything else?

Shri R. K. Malviya: The difficulty
is administrative for the present.

Shrimati Renu Chakravartty: Just
resistance on the part of the Goa
administration.

Shri R. K. Malviva: It will not be
possible for me to tell you the diffi-
culties the Goa Government are faced
with, but we have consulted them,
and it has not been found possible.

Shrimati Renu Chakravartty: I
would request you to go there perso-
nally and see, because we find many
of the bureaucrats have = bhu:eauce -
tic attitude, and they thini things are .
g0 difficult that it cannot be done. I
do not think conditions are so very
different there. It is only a question
of resistance.

Shri R. K. Malviya: We are as
anxious as hon. Members are, and we
will see that as soon as possible it
applies to Goa.

Dr. Ranen Sen: Is it possible for
you to give us an approximate idea
of the date by which this will be
implemented in Goa?
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Shri BR. K Malviya: It ig not possi-
ble to give any assurance about the
date, but I will only say that we will
try to see that it applies as soon as
possible,

I have replied to almost all the
points. The amendment is very sim-
ple. What is required by this amend-
ment is only to exempt Orissa for the
time being and allow us power to
apply it to other States as and when
found necessary. With these words,
I move.

Mr. Chairman: The question is:

“That the Bill to amend the
Iron Ore Mines Labour Welfare
Cess Act, 1981, as passed by Rajya
Sabha, be taken into considera-
tion.”

The motion was adopted.
Mr, Chairman: The question is:

“That clause 2 stand part of the
Bill.”
The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill

Shri R. K. Malviya: T move:
““That the Bill be passed.”
Mr, Chairman: The question is:
“*That the Bill be passed.”
The motion was adopted.

1422 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL)—1963-64

Demanp No, 5—Ormer Revewve Ex-
PENDITURE OF THE MINISTRY oF CoM-
MERCE AND INDUSTRY

Wr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. TEDIBH00 be
granted to the President tto defray
the cherges which will tome in
course ol payment d#unring the
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year ending the 3Ist day of
March, 1964, in respect of '‘Other
Revenue Expenditure of the Min-
istry ot Commerce and Industry’.”

DeMAND NoO. 38—GRANTS-IN-ATD TO
STATES

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs, 14,77,50,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1964, in respect of ‘Grants-in-aid
to States.”

DeEMANp No. 56—SrATISTICS
Mr. Chairman: Motion moved:

“That a supplementary sum mnot
exceeding Rs. 1,15,000 be grant-
ed to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1964, in respect of ‘Statistics'.”

Demanp No. 70—OtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IRRIGA-
TION AND POwER

Mr., Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Irri-
gation and Power".”

Demanp No. 113—CarrTan QUTLAY oF
THE MmNISTRY OF COMMERCE AND
INDUSTRY

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs, 40,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect ot ‘Capital Oitlay of

\



